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Sscltwal Deploym.ent of outstanding Credit of Scheduled Commercial Banks in BIl,dwtrn 
District of W,st Bengal . 

SNo. Ilf"'m" 

(R~. in thousands' 

Decl"mber 
)974 

DeceJnber 
1977 --- ... --_ _._ -------------~---------- - ..,_.--------_ ....... 

J. Ag,irulture 20972 s~r5J 

(a) Direct 1 9445 474 10 

(b) IndiTf"ct, 1487 474-3 

~. lndustr~y of which 1'>92525 I36SI 72 

(a) Food manufacl Ul ing 5 140 !l388 

(b) Tf"xtile 12750 19436 

(C) CIH'micals 15~w6 :29749 

(d) Met:lls 521 7°8 702209 
((.) Engineering 250616 193 0 98 

(f) Others 287 105 4- I!l292 

3 Trancport 593P 42986 
Op-raton' 

4' Trade 1322 7 1 92 27 

5· Services • 332 7 4977 

6. Others 23280 44946 

7· Total Credi t 1159229 1 5 29461 

-----------------.-------------------------~--

Of which Small 'ical(" Indu'itties 

Export of Mangoes 

693. SHRI BHEEKHABHAT: Will the 
Minister of COMMERCE be plensed to 
state: 

(a) how much quantity of mangoes 
are to be exported during tIus year; 
and 

(b) ~ names of the countries to 
'Whom mangoes will be exported anti 
details of thft export target? 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
Z. R. ANSARI): (8) About 4000 tonnes 
of mangoes are likely to be exported 
during 1980-81. However, :here is no 
quantitative restriction on export. 

(b) The major importers of Indian 
mangoes are Dubai, Kuwait, Bahrein, 
U.K, Qatar, Saudi Arabia. 'Export tar-
gets have no1 been fixed country-wise 
in respect of fresh fruits. 

Release of more Edible Oil to Arrest 
Prices 

694. SHRI GHULAM RASOOL 
KOCHACK: Will the Minister of CIVIL 
SUPPLIES be pleased to state. 

(a) \\'hether th~ Union GO"ernnlent 
took a c1,-'Cision to l'talease morE: edible 
oil to halt the price rise; 

(b) if ~.o, t"c total quant.Ity 
edible oil released; 

of 
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(c) whether in spite of this release 
there was no ~ff~ct on the prlces of 
edible oU, which conhn\.led Lv rise; 

(d) whether even now the price of 
edible oil have heen. increasing rapid-
ly and also there is a dearth thereof 
in the Inarket; and 

(e) if so, what other steps Govern-
ment propose to take to resolve thIS 
problem? 

THE MINISTER OF CIVIL SUP-
PLIES (SHRI V. C. SHUKLA): (a) and 
(b). In order to meet the growing 
demand for edible oils in the varic-us 
States. an additional ad hoc allocation 
of imported oils to the extent of about 
22,000 tonnes had been made during 
May, 1980. This took the total qual~tity 
allotted by the Central Goverrlment 
during the first 7 m0,nths of the cur-
rent oil-year (which ~'egan nn 1st 
November, 1979), to over 2.42 lclkh 
tonnes. Out of these, about 1,58 lakh 
tonnes of these oils were lifted by 
the various state Governments dur-
ing the same period for public dis-
tribution. 

(c) to (e) The rise in the prices of 
edible 0.ils in the country in the Past 
months had been due to ~ 11Un!ber of 
factors including the shor'tfall in in-
digeno~s production arising .Jut of the 
widespread drought. This wao; sought 
to be met by the Government through 
a series of steps. one of which v,;as t.he 
release of greater quantit~cs of import 
ed edible oils for public distribution at 
fair prices. This has increase.i the 
overall availability of edible oils to the 
consumers. In recent weeks, the edible 
oil prices have tended to c;teady and 
recent market reports indicate a fall 
in the price of some of the oils like 
sesame oil. In order to meet the gap 
between the demand and the lndigenp,us 
supply of oils, Government intend. to 
continue the import of edible oils. The 
other steps which have been taken in-
clude measures to revitalise the r'ublic 
Distribution System, implementation of 
an 'action plan,' to increase in the pro-
duction of indigen0jUS oilseeds during 
the current year, increase in tlbe mctTI.u-
facture of popular oils like Vanaspati, 
and action in conjunction with the 

state Governments towards a ¥igorous 
enforcement of the various provisions 
of the Essential CCtIllmodities Act and 
the orders issued thereunder, to dehoard 
the stocks. Similarly, the State Govern-
ments have also been asked to imple-
ment the Prevention of Blackmark~ting 
and Maintenance of Supplies t11 Essen,.. 
tial Commodities Act, 1880. 

Payment 01 Dearness Allowance to 
Central Government Employees 

695. SHRI CHANDRA PAL :;UAI-
LAN!: 

SHnl G. Y. KRISHNAN: 

SHRI M. RAM GOPAL 
REDDY: 

Will the Minister of FINANCE h~ 

pleased to state: 

(a) wb~ther two jnstal111ents or 
D.A. hav(" be~l)me due for paynlent to 
the Central GO\ ernn1ent employees; 

(b) if so, fl(~ months fronl wlac, 
these instalments have beC'Ome due 

(c) whethe:- order" have been 
issued for the pay lnellt of these ins-
talments; and 

(d) if not, the reaSOns for abnor-
mal delay in SdI1L-tiollin~ these instal-
ments and thE:' time by whkh orders 
for paYl'nent would be issued so that 
thE' difficl1:ties of lovT-paid Govern-
ment employeps coulGl be mltigated? 

THE DEPUTY MINISTER IN THE 
MINI,STRY OF FINANCE (SHRI 
MAGANBHAI BAROT): (a) to (d). 
Consequent to. the Consumer Price 
Index average reaching 352 points at 
the end Of January, 1980, Government 
have decided to pay one mor~ instal-
ment of dearness allowance 1.0 Central 
Government employees with effect from 
1-2-1980. Orders in this regard are 
likely to issue shortly. 

According to the index figures lor 
April 1980, received ~ry recently, the 
index average has crossed a60 $)Oints 
at the end of April 1980. The question 




